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Unive ·ty Teacher 

7. PROF. NARAIN CHAND' PAR-
ASHAR: Will the Minister of EDU-
CATIO be pleased to st'ate: 

(a) whether Government have 
d cided to offer financial assistance to 
the teachers of Delhi University and 
its constituent and affiliated colle,ges, 
in the form of loans etc. for the con -, 
truction of residential houses as is the 
caS'e with the Central Government 
employees; 

(b) if so, the date when the deci-
sion was taken; and 

(c) the number of teachers to whom 
the loans have been sanctioned so 
far? 

THE MINISTE'R OF EDUCATION 
AND' HEALTH AND' SOCIAL, WEiL-
FARE (SHRI B. SHANKARANAND): 
(a) and (b). Government does not 
give any grant direct to Delhi Univer-
sity. The University Grants Commis-
sion, which provides maintenance 
grant," to the Delhi University and its 
constituent nd affiliated col eges, ha ::; 
conlmunicated on 26-6-1979 its deci-
sion to give financial assistance in the 
f'.Jrm of house building advances to 
the employees of the University nd 
its colleges. 

(c) The, University has invited ap-
plications, but no advance has been 
sanctioned so far . 

ew COmnn1l'lity Developm t BI k 

8. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RURAL R CONSTRUCTrON be 
pleased to state: 

( ) \vheth r at y requests have 
b n received from the Stat IMemb rs 
or r iament for the cr ati' of new 
Community D velopment . locks; nd 
if so, he details thereo ; 

(b) the decision t en by Govern-
ment on their r que t and the to al 

number of Commu ity Developm t 
Blocks, State-wis , ere ted fur e c 
one of the Stat s/Union Territorie , 
separately; 

(c) the criteria for cr ating 
Community Development Blocks 
the names of such. Blocl s as ha e 
been declared Tribal Development 
Blocks; nd 

(d) the pattern of assistance. for 
deve}.)pment by the Government in 
Community Development Blocks and 
Tribal Development Block ? 

THE, MINISTER OF STATE IN 
THE MI ISTRY OF AGRICU TUR 
(SHRI R,. V. SWAMINATHAN): (a) 
No such r quest is pending with the 
Government of Indi. The Jate t 
request was rom the Gove nment of 
Meghal'aya for creation of 6 additional 
C·.)mmunity Development Bloc s y 
r adjustment of boundari s of the 
then existing 24 Community Develo -
ment Blocks in the State. 

(b) The Governlne It o ' India ac-
ceded to the r .. quc:-;t of the S, ate 
Governn1ent in June, 1 79. i r Com-
Inunity D~veloprn nt llocks have be 
created in Mcghal ya. These block 
are:-

1. S·.)napahar, West I{'h si Hill'. 

2. Mawkynrew, Ea"t Khasi Hills. 

3. Nangpah, Ea .t Khasi Hills. 

4. Amlar m, Jai tia Hills. 

5. Rongara, W t Garo ills and 

,6. Samanda, 'ast G ro Hills. 

(c) There is no fixed crit , ion f r 
the eation f Community v lop-
ment blocks. h tat Gov nm nt 
may be allowed to cr at b 0 ks 

request rom them, subje 
p oV~l 0 Planning CommL io 
such ere a io. As e(!' r Tri 
velopment 0 s, th e h v 
di continu in the oJd f· r 
tri 1 sub-plans have 
by the ta e Go 
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'bal development projects have been 
unched to accelerate the develop-
ent 0 tribal areas. 

(d) Th Community Development 
ogramme has been transferred to 

h State Sec or trom 1-4-1969 on 
'ard.:J. NtJ assistance is provided to 
ommunity Development blocks by 

Government of India, The States pro-
ide fo assistance to these blocks in 

ir pI ns according to 10 al needs , 

otme t of Petrol d Di 1 Pwn 
dGa AI C 

~. P OF. NARAIN CHAND 
PARASHAR: Will the Minist r of 

rrROLEUM AND CHEMICALS be 
leased to state: 

(a) the, names of the pe sons/ 
arties/Societies ~ have been g'ven 
etrol Pumps/Cooking gas agencie-s/ 

Dies 1 P'umps during the la t three 
years, s.tate,-wise; 

(b) the criteria for th grant of-
th ~e Pumps/Agencies; 

(c) th P ocedure for the sanction-
ing; 

(d) heth r any complaint have 
n reeeived by GQverrunentt regard-

ing their anctioning; and 

( e) if 0, the action taken? 

i1'HE MINISTER OF WORKS AND 
OUSING AND PErrROLEUM AND 

CHEIvtIC LS (SImI P. C. SE,Tf I): 
(a) Th list of persons/parties award-
d pet aI/die el pump / as agencies 

not being maintained by Govern-
en-t. Co e:ction/ compilation of these 
ctu 1 d stati.:ltical information is 

p n iv and time-C\')n!uming 
co ds a e maintain by 

ctiv oil comp ni . 

handicapped per ons and th remai _. 
ing 73 per cent are to be award 
on commercial consideration prefe- · , 
rene being given to genuine and 
cient Constuner Co-operative Societi 
and Agro-Industries Corporations. No 
per on would b awarded a new 
dealership/agency if he Or his oth r 
close relative like his spouse, :flath , 
brother or son already holds a dealer--
ship/agency with any oil compa '. 
All appointments are to be made aft 
inviting applications by giving adver-
tisements in Newspapers in circula-
tio~ in the area concerned. Sele,ctio 
of candidates ha,s to be made by dul 
constituted Selection Committees s t 
up for the purpose by respe,ctiv oil 
companies. 

(d) and (e), Yes, Sir, A few cas, 
were received and necesstary enquiri 
were immediately instituted for takin 
remedial action. 

Telephone Facilities on Bisam-Cutta,~ 

and Gunupur 

10. SHRI GIRIDHAR GOMANGO: 
Will the Minister 0 CO:M:M1JNIC-
TIONS be pleased to state: 

(a) the reasons for delay in imple-
mentation of sanctioned schemes par-
ticularly the Bisam-Cuttack to Gunu-
P!lr telephone line of Koraput Di-
trict, Orissa; 

(b) the number of block and Teh '1 
h adquarters to be connected by tele-
phone and telegraph lines; and 

(c) the programmes pending f 
xecution with the Orissa circle f 

the Koraput district of Orissa State! 

TIlE l\1JNISTER OF PARLIA 1"7 -
ARY AFF IRS AND COM 

CATIONS (SHRI BIDSHMA NARAI 
SINGH): (a) oposal sanctioned for , 
e ecting land line linking Bisa -
Cuttack to Gunupur stands canc led 
ince it is technically not possi 

due t power par elism, Alter 
oute for the above, line is also no 

p sible due to topo rahpic and h' 
fea es of this are . 




